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MR. SPEAKER: The hon. Member 
may please sit down. He has already 
answered.

SHORT n o t ic e  QUESTION

rUm “KISSA KURSI KA"

3. SHRI KANWAR LAL GUPTA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether the film "Kissa Kursi 
Ka” was stolen from Government 
office;

(b) if so. the details thereof and the 
action taken by Government thereon; 
and

(c) whether the Aim was burnt?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) to (c). The film ‘ Kissa 
Kursi Ka" was forfeited to the Central 
Government by an order issued under 
rule 51(1) of the Defence and Inter­
nal Security of India Rules, 1971 on 
14-7-1975. Negatives and prints of 

this film were taken into custody and 
kept with the Films Division of the 
Ministry of I&B. Recently on request 
from the Film producer for the return 
of the prints, a preliminary enquiry 
was made in the Ministry of Informa­
tion and Broadca.sting which disclosed 
that the prints as well as the negatives 
were not traceable and foul play wa» 
suspected in their disappearance. On 
the request of the Ministry, the CBI 
registered a case on 13-4-77 under sec­
tions 120 B r/w  380 IPC and took up 
investigation. In the course of their 
investigation, empty cans along with 
labels indicating storage of rolls of 
this film in the cans were recovered 
following a search of the premises of 
Maruti factory at Gurgaon on 25-5-77. 
The available evidence points to the 
film having been destroyed by being 
burnt. Investigation is in the final 
stage.
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SHRI RAM JETHMALANI: Sir, this 
is a very serious matter. The public 
are terribly disturbed about this oITence 
and I want the hon. Minister to give 
some information to the House from 
which the public could be assured 
that the investiu.ition is proceeding 
along the right line and it will be 
honestly and vigorously pursued.

MR. SPEAKER: He has already 
given the answer He has said that 
they are doing it \erv satisfactorily
( /rit(>rruj)!ions),

SHRI RAM JETHMALANI: I am 
only looking for some evidence of what
he is saying.

SHRI L. K. ADVANI: So far as the 
evidence is concerned, this is at the 
final stag'e. .^Jnt»’ rrnr)lioTis). I can 
submit for his information that the 
tins containing with lilm w'erc found in 
a pond 1.“) kilome’ res away from the 
place. From this you can see how 
thorough the CBI investigation ia go­
ing on and how well they are doing it.
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WRITTEN ANSWERS TO QUESTIONS

Settingr up of a Commercial Broad­
casting Station at Cochin

•143. SHRI V. M. SUDHEERAN: 
WiU the Minister of INFORMATION 
AND BROADCASTING be pleased to 
slate:

(a) whether Government propose to 
increase the number of commercial 
broadcasting centres in Kerala State; 
and

(b) if so, whether Government have 
a proposal to set up a commercial 
broadcasting station at Cocliin?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K.
AD\'ANI); (a) No, Sir.

(bi Does noi arise.

Lease of Land at Budge Budge to 
M /s S. K Oil & Co. by Port Trust, 

Calcutta

•145. SHRI SOMNAFH CHATTER- 
JEE: Will the Minister of SHIPPING 
AND TRANSPORT be pleased lo state:

(a) whether Calcutta Port Trust 
Authority leased out a land at Budge 
Budge to M /s. S. K. Oil and Co. on 
lesser rate o f rent than the scheduled 
rate resulting in a loss of Rs. 1 lakh 
per annum; and

(b) if so, the reasons thereof?

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) The Calcutta 
Port Trust have reported that the land 
In question was leased at a conces­
sional rate admissible under the 
Schedule.

<b) Does not arise.
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